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OaDR 

Division Bench is not available today. This application, 
registered as Misc.Application and arising outof 041.1103/96, 
has been filed as an unlisted notion toaday. Copy of the 
application has been served on the respondents and Mr,P.Chatterj 
ld,counsel, appears for the respondents. 

¼ 	 Hearing the id. counsel Lor the pirties and on perusal 
of the application and the annexures, this MA is aisposed of 

with the order that the petitioners shall be issued with one 

set of Privilege Pass/P.T.O. -for the cutrent year to travel 
in 1st Class/AC 3-tier or 2-tier, on condition that it the Okk  

is decided against the petitioners they will have to pay to 
the Railways the difference between their entitlement and the 
value of the Pass. 

M.A. is accordingly disposed. As a Special Cases plain 
copy of this Order is given to the ldcounsel for the parties. 
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V .sChaitutan. 


